)

©

(A)

>,

M )s N\S M T3 031

f'S”“ﬁd¥q%t&

H K. Swaily
CAT/]/“

Dagh

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL K. oo

CUTTACK BENCH, CUTTACK

O ASFATRANO s -t 99

NQU‘%Qng.UT’Appncant (s)
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Ui ek Ondia, Xetibtier.Respondent (s)
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Sr. No. | Date ,Order with Sigmature
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iked.
REGISTER
\.. Registrar be ke Rea,‘",%md
1 [17.5.9 Heard Shri MsM.Basu, learned k‘f“ Regd‘.waif““-

counsel for the applicant. In
tion the the relief sought for is to
direct the respondents to employ the
applicant against any vacancy suitable to

her 'quélif ication on compassionste ground

and pay the outstanding dues of her husban
The brief facts of this case are

that the sband

tter in the

applicant's hu Sk «rhemed

employed @s a Pipe Fi
ment of Inspector of Wworks, = .x.Railway,
Khurde Road Respondent No.2). He had
mérried to the @pplicant- on 30.5.1985.
There were disputes between the husbandc
and the wife. Sk.ahemed, allegedly did
not pay her any maintensnce in accordance

with the Court's order whereupon a portion

of his salary was dattached. Concurrently,
Sk «*hemed. submitted an application for

voluntary retirement depriving the

this applicy-
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applicant of even the mdinten<dncCe allowanc

due to her by the oréers,of the Court.
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Order Order

ee 2 17.5.96] It was discovered that Skshemed had not
|  rendered 20 years of qualifying service,
: and therefore, his request for voluntary
i retirement was preméture. Effortgagg the
; part of the employer, Railways,Lfesoonse &./
ol from the husbang of the &pplicant was in
| vain because he wds not trdceable. The
e g applicdnt issued a notice to the Railwdys
| | stating that she being the wife of <k.Ahemed
- wds lawfully entitled tO m@intenance from
. her husba@nd, particularly when she obtained
a decree fro MOurt of competent jurisidte-

nsiondry dues and DL KRG, of
her husbcxnd should be disbursed to her.
; A copy of this notice deéted 2.3.1993 is
annexed @s nnexure=2 tO this application.

As Sk«rhemed abandoned his job, the applicant

3

approiched the Divisional Minager, S eL.Railwy,
Khurda Road Respondent 2) for & compassionate

‘ appointment., This plea for compassiondte

] appointment hds also been mentioned in the

| application addressed to the Divisiomal !

i |  Railway Menager, Khurda Rozg as well as

General Manager, S.h.Railwey, Garden Reach,

. Calcutta. «snnexure-3 1s @nother petition
| . covering the same ground dated 24.5.1995.
Annexure-4 is also a similar application -
dated 13.6.1996. Shri Basu, states that

these representations have not been disposed

. of so far. This Original Application, in my
view, can be disposed of by an appropriate

direction to Regpondent 2 in this applicetion
to dispose of the representations addressed

to him which form Annexures 2, 3 and 4 in
this petition. ‘

I accordingly direct the Divisiopal
Radilway Manager, (Res. 2) to dispose of.t-hese
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. ol 17.5.96

three representdtions addressed to him
within @ period of six weeks from the
date of receipt of this order and xsss
d redsonéd and speaking order be pessed
and communicated to the applicént after
the disposdl of the same.

The Original Application is
disposed of @ccordingly.

Hand over a copy of the order to

the petitiocher's counsel,
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